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ChMNIRAL AUMINI G KA LYk 1 R IBUNAL HRINULIMFAL L3 NCH
Ufa MO ..Z2629/706
- [. . - . . v .
PN New Delhi, this ord day of may, 200U
Hon’'ble shri Justice v.rRajagopala reddy, YU(J)
Hon’ble smt. shanta Shastry. member(A)
Mrs . MLR.Rajeswari
E6HL ., peviil o
New Lelibhl .. Applicant
(By shri a.K.1rivedi, advocate)
vETSUS
Union of india, through
1. secretary )
Ministry of Home Affairs
Horth Block, New pelihi
2. Lirector ueneral -
Central industrial sacurity Horce
iock 145, CGU complex
. MNew LDelhl .. wReaspondents
C (gy shri v.s.mehandru, Advocate)
' LA : ‘
URLER(oral)
By Heddy, Jd.
eard the learned counsel for tha appliicant. shri
U.s.Mehandiru, 1earned counsel for the respondents submit
EJ ' that the file in -thlg case has not been entrusted TO him

SO tar. As this is a matter of 1976 and it is clearly
menticned in the cause list that no adjournment would be
granted, Tfor the regular matters, wWe procead té dispose
of the case on merits on hearing the iearned counsel Tor
the applicant and on the available pleadings.

‘. the applicant has been appointd as vraughtsman (v,
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for short) in the office of Central industrial security

Force  (Cisr, for short) by order dated 24.1.8% in the
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pre-revised scale Ks.1200-2040. A decision was taken on

UM dated 1u.o.89 . for extending the revised pay scale of
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UM Gr.li  From KRS$.530-560 To KPS.4ZL- /00, which was
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aiiowed to the UM Gr.1l1 in CcrwL, Oon the basis of

arbitration award. 1t was stated that the pay scale of

LM Gr-14 in ali offices of tovernment of 1ndia may be

ravised provided their recruitment gquaiifications are
similar to those of bM sr.ii of CHWU . ihe pay scale of

other Groups |1 kKand 1ii are suitably revised.

G Learned counsel for the applicant submits that the

applicant possesses similar gualifications as that of LM

“of  CPWL  and therefore she 1is entitied to the revised

scaie of Ks.425~/00 (later on revised to RS . 1400~25007 .

\

4. in  the countér affidavit, it 1is stated thaf
applicant 18 entitied for revised scale of KsS.4Z25-/00
only w.e.f. 25.1.94 as she has fuifilied the minimum
reguirement for placement in the scale of Hs.1400w2500
on completion of & years service. 1t has been stated
that accordingly she has been placed in that scale by
order dated 2/.7.75 in pursuance of GOVL. of india

order dated 17.10.74.

!

“w. wWe have given due consideration to the pieadings and

the airguments advanced by the jearned counsel for tha

Tapplicant. A perusal of the order dated 15.5.84 makes

it abundantly clear that UM Grade 1, L1 and tii in all
rhe offices of uGovt. oOf India are entitied to the
benefit of revised pay scales as were extentad to UM iIn
CHWU , provided . the recruitment aqualifications are
simitar to that in the case of UM.in CHwL. Lt is  8ls0
made clear that those who  do ot fuifil  the
qualification should continue in the pre-revised scala.
1t is the case of the applicant that UM Gr.il in  CLSF
are 'having similar gualifications to those of LM Gr.iid
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in  UCPWU. |hough the applicant was appointed in 198%Y as

UM Gr.ll she was given pay scale of KS . 550~ b

(pr8mr6y1$ed) and Rs.1200-2040 in the revised scale.
6. lhus it is clear that in the case of the applicant

= he Cwas  not given the benefit of order dated 19.5.84.

-|he‘on1y reason given 1in tﬁe counter was that as pér
oM dated 19.10.749 the minimum condition for uréde 1l
fixed for entitliement of the revised scale was b years
in the scale ~of e . 1200-2040  and that appiicant
completed H years only on 25.1.94. A cliose look of the
order of 19794 reveals that vm Gr.l, 1l and 111 in all
the Government of'lndia offices other than CHWL are also

to be placed 1in the revised scale as snumerated thereln,

*irrespective’ whether the UM POBSESS gimilar
gqualification to that of LM 1n CPWU provided they fuifil
the conditions stipulated in the UM of 1994. ithis UM,

therefore appears 1O e a modified decision. where
certain conditions of length of service were stipulated,

irrespective of the gualifications.

/. | 1t is now argued by the learned counsel for the
applicant that as the applicant has oS-year Uiplbma in
civii kngineering, guaiifications higner to the LM Gir.kl
in crwo, she 1s entitled to the benefit of revised scale
with effect from 1.11.89 (as pwer 1784 order}. However
in the copnter affidaQit it is stated that the applicant

does not poOSsSess qualification simiiar to that of LM

Gr.il  in CPWD.  We do not have sufficient materiai to
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8. in the circumstances, we direct waspondent No.2Z TO

. consider the case of the applicant for extending the
senefit of revised pay of Ks$.4ZL-/00 depending upon the

/ t'_quaiif‘cation that the applicant has possessed. LT that

i  simiiar to that of LM Gr.il in cMwu, she shall aiso

be entitled foir the same sanefit of higher scale with

wifect from 1-11l-Bo.

I -However* as the UA is filed in 1996 after the period
of limitation under sectiond Z21 of administrative
lribunals_ﬁct, the applicant is not entitlied for arrears
of pay though she is entitled for fixation of the pay as
per the 1revi$ed scale \ nztionaliy? based on the
instructions contained in UM dated 15.5.84, w.e.T .
\) L1185, she is entitied for arrears only with effect
from one vear prior to the date of filing of the UA
(1/-12-9&)5 respondents shall complete this exercise
within a period of three months from the date of receipt

af a copy of this order.
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accordingly disposed. NO COSTSE.
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(smt. shanta shastry) (v.Rajagopaia reddy)
Member (A vice-Chairman{d)
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